FAX : 0532-2400149

CUSTOMS, EXCISE & SFRV]CE TAX APPELLATE TRIBUN
38.MG Mnarg Civii Lines,0ld Red Building,Allahabad- 211001
Regional Braneh, Allaliabﬂd o

ERED 7 AD

01/2017
To L
Appeliant as per address in table below

Hespondent as per address in table below

Iinal (hder No, ST/A/T0074/2017-CUDB] dated 1_01{}1;’201"?

{am directed to transmit herewith a certified copy of order pdks{.d h\' the F:meml under e ‘of the
Finance Act, 1993 relating (o Service Tax Act, 1‘394 Lo S : o

: egis{rar
Application  Appeal Name and Address of Appellant
STI527722004 Sangam Travels
111-a/5, Ashok Nagar,
KANPUR
ur
Name and Address of
Respondent
: C.C.E. & S.T.-Kanpur
117/7..SARVODYA NAGAR,
KANPUR, _
UTTAR PRADESH-208005

Copy To
JAdvocate(s) ! Consultant{s):

BPharmendra Srivastava &
Associates, C.A

13/392(1) CIVIL LINES,
KANPUR,

UTTAR PRADESH

4 Bar Association, CESTAT, Allahabad
5 Director Publications, Customs, Excise. 1P, Estate, Delht

6 s Centax Pubbications Pyt. Ltd., 1512-3, Bhishm Pitamah Marg, New Delhi-3




I_g_i__ig:,__Pr_c::_c;cssing Pyt, Hd {taxmanagementindia.com},FF-19, 15t Floor,Cross River Mall,CBD
Karkardooma Court, Delhi-1 10032 .

L Jeed e é\?fiw :

Asstt, Registrar




IN THE: CU"}TOMS LXCISE RV
TRiB Lo
REGIONAL BENCH ALLAHABAD
lo. 1 :

APPEAL No. ST/52772/20"14“C'15[DB_3
{oinal No. KNP- _EXCUS-000-

{Arising out of Order-in-Or
er. of : Lcntml_Excxse

dated 04/02/2014 passed by L01111111551
Kanpur)

M/s Sangam Travels

Vs,
Commissioner of Central Excise & S.T., Kanpur

Appearance:

Shri Dharmendra Srivastava, C.A., .
Shri DK Deb, Assistant Co_nnni_ss_ig')_x}c_j; (AR), -

( ORA'\’I

_ Hon’b!c Mr. Aml Chou_d '
"]10:1 bie M: Aml G_':-l' ki

FINAL JRDE

Per: Anil G. Sllal(kar\\'ai‘ |

2.
private bus opera‘tdf engagedm providing:
of tr ansportatwn to chﬂ'__r __

residences Lo school and ﬁom bC




back from school to

and.

dated 15.12.2008. The
' é_li_ci_“clarification deals

vy the school but in the

g@i_v_éd_?.fl‘()ln_ the parents of

thelefoxe, otengaged by school and
clarlﬁca‘monls ‘not. apphcable in the present
c euod aj‘ter01072012, he has held that the
' ":Mega excmpuonunder Nonﬁcation No.25/2012 is not
he pwsem éase a;r._l:_ci__.:therefore e has denied the

id mtiﬁc_ati_cn an;:_i' _confirmed the demand and




~from 01.07.2012. "

3. The appellant has:

Public: School . __ngé'e.ii".lv_-

agreement with Delhi

\ preds. - _ :
they ave being hir (,d by the chooi 01‘ by pal ent%

4. Iieard the Icamed
contended that -thf:el_ 5.""s_a_1__
2008 was in 1'especft.:;j.'f h

the {irst proviso unde_r

an educational body” and_;contended that the

that the saici buscs wele used for- t1 anspm tation

{from resident to school and_'__(_:hool__.__’go 'Eth_e_: .;fgsidé'ii’t T
dispute that the transport operator has ente

with the school and schools have impose

them. The only issue is il’_}_(_ﬁ":_in_teijpret_a'tidi

words “rented for L}Se by.an‘educa




‘going childrer and.j_t_l_‘;ére_;.._is__--_;h_o_ dispute that

e used for. the said purpose as per the show

20) of
ﬁi‘_@\?;ides ,_‘L'__hat ‘Mam Cal” referred to in sub
_q;._.":_l'f:glo.:tc.)r. .v.gz_hicle.s_.._érieferred to in Sub clause-{iil)
rented _.-fo_r_ use by;':jén educational body imparting

15 0on any subject or field, other




anyone and they are used by SGIVlCC zeccwers

,Sd/_
(ANIL CHOUDHARY)

Member (JUDICIAL)

alp

: 2 A
Huraas Wﬁmh, A58 Rogls Zfa'r
WL, Wi, v dar Cf“".
ey «rﬁhwm/{r HETATY) -
38, 91, o R i, T
38, M, G MA&G A U’AH!\L‘A" 2 1[‘!01







